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The 19" March 2018

No. Pra. 07/Niyam-03/2017-2183(s) —In exercise of the powers conferred under Article

166 (3) of the Constitution of India, the Governor of Bihar is pleased to make the following
amendments in the Bihar Public Works Department Code, Volume-1(1958) (as amended from time
to time) with immediate effect :-
1. Subrule xii of rule 292 and Subrule xi of rule 293 of the said code is subtituted by the
following respectively :-
Nature of powers

292 XII - Dismantlement
of Buildings

To Sanction
demolition/ disposal of
Public  Building  and
inspection bungalows
Constructed from Public
funds.

Limit of Powers Remarks

Full Power subject to the following
restrictions :-

(1) No building shall be demolished
unless it is in dangerous condition or
repairable.

(i) This Power shall apply to such
cases in which the dismantlement of
several individual buildings situated in
a compound, the total cost of which is
as evaluated.

Chief Engineer.
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Nature of powers

Limit of Powers

Remarks

(i) When it is proposed to dismantle a
portion of the building, the value of the
entire building should be taken into
consideration, not the portion to be
dismantled only.
(iii) The work
through tender.

shall be executed

293 XI - Dismantlement
of Buildings

To Sanction demolition/
disposal of Public
Building and inspection
bungalows  Constructed
from Public funds.

Up to 70.00 Lakh subject to the
following restrictions :-

(1) No building shall be demolished
unless it is in dangerous condition or
repairable.

(2) This Power shall not apply to
such cases in which the dismantlement
of several individual buildings situated
in a compound the total cost of which
exceeds ¥70.00 Lakh.

(3) When it is proposed to dismantle a
portion of the building, the value of the
entire building should be taken into
consideration, not the portion to be
dismantled only.

(4) The work shall be executed through
tender.

Superintending
Engineer.

2. The following new clause (xviii) shall be added after caluse (xvii) of subrule ix of rule

portion to be dismantled only.
(4) The work shall be executed through tender.

294 of the said code :-
Nature of powers Limit of Powers Remarks

294 IX (xviii) | Up to 3.5 Lakh subject to the following

Dismantlement of | restrictions :-

Buildings (1) No building shall be demolished unless it

To Sanction demolition/ | is in dangerous condition or repairable.

disposal of Public | (2) This Power shall not apply to such cases

Building and inspection | in which the dismantlement of several

bungalows  Constructed | individual buildings situated in a compound the

from Public funds. total cost of which exceeds Rs. 3.5 Lakh.
(3) When it is proposed to dismantle a portion
of the building, the value of the entire building | Executive
should be taken into consideration, not the | Engineer

By order of the Governor of Bihar,
ALOK KUMAR,
Joint Secretary(Management Cell).
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